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Date of Hearing: 01/10/2020 

Date of Decision: 01/10/2020 

 
 



Per : AS PER BENCH  

 

Learned Chartered Accountant for the appellant submits that they 

have availed the Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019, 

which has been accepted by the Department and discharge certificate has 

also been issued by the Designated Committee, which has also been 

produced on record. In view of the discharge certificate, the present appeal 

is dismissed as deemed to be withdrawn. 

 

(Operative portion of the Order was pronounced 
in Open Court on 25/09/2020.) 
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